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Both parties are Present.

This petition was filed under section 28 of the Special

Marriage Act, 1954 by the petitioners, namely, Priodev

Muchahari (petitioner number 1) and Raktima Das

(petitioner number 2) with prayer to dissolve their

marriage with a decree of divorce.

The case of the petitioners, in brief, is that both the

petitioners are Hindu by faith and their marriage was

registered before the Marriage Officer, Kamrup (M),

Guwahati on 6th of May 20t3, under the Special

Marriage Act, 1954. The marriage certificate number

7OL:2OI3 was issued. Thereafter both the petitioners

started living together as husband and wife at Manojuli

village, Dhekiajuli, Dist sonitpur under the jurisdiction

of this court. In the year 2OL7 a daughter was born to

them.

After 2Ol7 some misunderstandings occurred between

the petitioners and the znd petitioner left her

matrimonial home. Several efforts were made for

reconciliation but to no avail. Their daughter is living

with the 2nd petitioner. Thereafter both the petitioners'

decided to obtain a decree of divorce on mutual

consent.

Both the petitioners are living separately since

3tltol2o20. The petitioners have averred that there is

no possibility of reconciliation between them. The

petitioners have prayed to pass an order dissolving

their marriage with a decree of divorce'
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I have heard the learned counsel for the petitioners

and also perused the materials on record.

During the course of the proceeding the petitioners

have filed their affidavit evidence. In their affidavit the
petitioners have reiterated the facts mentioned in their
petition. The petitioners have also exhibited their
marriage certificate as Exhibit 2. Two other witnesses,
namely, Purnima Muchahari and Biswanath, have also

filed their affidavit evidence in which they have

supported the case of the petitioner.

The case of the petitioners is prima facie proved. It
appears that the marriage between the petitioners
have been broken down irretrievably. The petitioners

have mutually decided to dissolve their marriage. They
have been living separately for more than 2 years. The
petitioners do not have any claim against each other.
As such, the petition is allowed. The marriage between
the petitioners is declared to have been dissolved. Let

a decree be drawn up accordingly. With this order this
case is disposed of. 
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